CENTRAL AOMINISTRATIVE TRIBUNAL,PRINCIPAL BENCH
NEw DELHI.

Registration U.A. No. 2178 of 1952
l"l’dlook Dingh s ® e e e o0 “pplicanto ?ﬁ,

Versus

Commissioner of Police Uelhi
and DthGI‘S a . e o e o o o o s HBSpDndents,

Hon. Mr. Justice U.Ce arivastava, V. L.
ﬂgp‘ble e, Usha 9davara, lMember (H)

( 8y Hon. Mr. Justice U.Ce Srivastava,VeCe,

The applicant, who was & 5onstéb1e has approachad
fhlb Tribunal against his dismissal ordsr. He was chdrgan;
being absent fﬁ/148 days.An enquiry proceeded, The dppllcaﬁ
admitted his guilt before the enquiry officss. The ulacxpl
authoritytook the view thet the charges against the app]icﬁa
have been proved and the applicant, in the past, wss alssff 
a habitual absentgeand once he was removed from service
on this very grou;0 in the year1567 but in review, the
punishment wes reduced, @nd he wes taken back in service
with certain reductions but it was not & fit case in which
nOu he should be reteined in service and that_ié th, he has
dismissed from service. The applicant filed an appeel before
the departmental appeiléte authority taking,S pleas. Unz of
the pleadtaken by the applicent wes thsat he was suffering
with mental discrder and due to which he has remained absent,
and he was also not in & positicn t;:§?;nd right or wrong.8
this plea wes outright rejected by thebappellaULauthority :
on the ground that it was an after thought. The other pleds
of the applicent were for giving him an opportunity of heat;ﬁéfi

and for defence assistance, the appellate authority
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did notAallou the enquiry to proceqd therefore, this
was also not e ground for intervention. About h‘f past}
conduct, the disciplinary authority esssds hag: taken
into account gnd pointedi#® out that in‘lhe p;St also he

- w \
suffered from the same &@ilment. Thus, it cannot be said

that any factual or legal er;of has been committed by

the disciplinary suthority or the appellate authority,

o

24 Accordingly, the application is hereby dismissed.
However, it is for the Belhi Police to take hris.servic'as
elsewhere by re-emplbying him but nvobse;vation in .
this behalf can be_made a8 has been desired by the

learned counsel for the spplicant. ho other &s to

the asts. .
}JFW : éb/ ;
Member(h) Vice-Cheirman
Dateds 22.12.1992 : p :
(n.u.)
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